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MINISTRY OF ENVIRONMENT AND FORESTS 

. NOTIFICATION 

New Delhi. the 1901  July, 2000 

5.0. 670(E).—Whereas the draft Ozone Depleting Substances 
(Regulation) Rules, 2000 were published, under the notification of the 
Government of India in the Ministry of Environment and Forests 
number S.O. 69(E), dated, the 25th January, 2000, in the Gazette of 
India, Extra-ordinaty, Part II, section3, sub-section(ii) at pages 39-96 on 
the same date, inviting objections and suggestions from all persons likely 
to be affected thereby,before the expiry of the period of forty-five days 
from the date on which the copies of the Gazette containing the said 
notification are made available to the public; 

And whereas copies of the said Gazette were made available to the 
public on 26.01.2000; 

And whereas the objections and suggestions received from the public 
in respect of the said draft rules have been duly considered by*the Central 
Government; 

Now, therefore, in exercise of the powers conferred by sections 6,8 
and 25 of the Environment (Protection) Act, 1986, the Central 
Government hereby makes the following rules for regulating ozone 
depleting substances, namely :- 

.  Short title and commencement.-- (1) These rules may be called the 
()tone Depleting Substances (Regulation and Control) Rules, 2000. 

(2) They shall come into force on the date of their publication in the 
Official Gazette. 

Definitions .- In` these rules unless the context otherwise requires,- 

(a) "Act" means the Environment (Protection) Act, 1986 	(29 of 

1986); 

(5) "authority" means an authority mentioned in columns (4 )and 
(6) of Schedule V; 
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"base level' means the quantity" of ozone depleting 
substance produced or consumed, as the case may bc, in the 
year or average of the years listed in column (3) of Schedule II 
and Schedule III; 

(d) "consumption" with respect to any ozone depleting substance 
means the amount of that substance produced in India in 
addition to the amount imported, less the amount exp'Orted; 

(e) "calculated level of production, sale, import or export", a the 
case may be, means level determined by multip g 
quantity of the ozone depleting substance by its oiOne 
depleting potential specified in column (5) of Schedule I; 

(f) "calculated level of consumption" shall be determined by 
adding together.calculated levels of production and imports 
and subtracting calculated level of exports;. 

(g) "Group" means collection of one or more ozone depleting 
substances as specified in column (4) of Schedule I; 

(h) "manuficture" in relation to any ozonepleting substance 4  
includes- 

(i) any process or part of a process for making, altering. 
finishing, packing, labelling, blending or otherwise 
treating or any ozone depleting substance with a view 
to sell, distribute or use but does not include the 
repacking or breaking up of any ozone depleting 
substance in the ordinary course of retail business: 
and 

(ii) 	any process in which a preparation containing ozone 
depleting substance is formulated; 

(1) 	"ozone depleting substance" means the ozone depleting 
substances specified in column (2) of Schedule 	whether 
existing by itself or in "a mixture;  excluding any ' such 
substance or mixture (blend) which is in a manufactured 
product. other than a container used for the transportation or 
storage of such substance; 

"parties" means, unless the text otherwise indicates, parties to 
the protocol; 

(c) 

1,• 

• 
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(k) "pre-shipment applications" are those treatments applied 
dimctly preceding and in relation to export;  to meet the 
phytosanitary or sanitary requirements of the importing 
country or existing phytosanitary or sanitary requirements of 
the exporting country; 

"production" in relation to any ozone depleting substance 
means the manufacture of an ozone depleting substance 
from any raw material or feedstock chemicals, but does not 
include- 

(1) the manufacture of a substance that is used and entirely 
consumed (except for trace quantity) in the manufacture 
of other chemicals; or 

(ii) quantities which are produced incidentally in the 
manufacture of other chemical substances; or 

(iii) quantities which are recycled or reused; or 

(iv) quantities which are destroyed by technologies to be 
specified by the Central Government; 

(m) "protocol" means the Montreal Protocol On Substances That 
Deplete The Ozone Layer, adopted on 16th September 1987; 

(n) "quarantine applications", with respect to Group VIII of 
Schedule I ozone depleting substance, are _ treatments to 
prevent the introduction, establishment and or spread of 
quarantine pests (including diseases), or to ensure their 
control as specified by the Central Government; 

(o) "recovery means collection and storage of ozone depleting 
substances from machinery, equipinent, or containment 
vessel during servicing or prior to disposal; 

"reclamation" means, reprocessing and upgrading of a recovered 
ozone depleting substance through such methods as 
filtering, drying, distillation and, or chemical treatment in 
-order to restore the substance to a specified standard of 
performance. 

"schedule" means a schedule annexed to these rules. 

(1) 

(P) 

(q) 
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3. Regulation of . production and consumption of ozone depleting 
substances., (1) No person shall produce or cause to produce any 
ozone depleting substance. after the date specified in column (5) of 
Schedule V unless- he is registered with the authority specified in 
column (4) of that Schedule : 

Provided that for the twelve month period commencing on the 
date specified in column (6) of Schedule II, and in each twelve month 
period thereafter, no person shall produce or cause to be produced any 
group of ozone depleting substances in excess of the corresponding 
percentage of his calculated base level of production specified in column 
(4) of that Schedule: 

Provided further that calculated level of consumption of such 
substances in India shall, as a percentage of calculated level of 
consumption in base years does not exceed the number specified in 
column (5) of Schedule II. 

(2) No person shall produce or cause to produce ozone depleting 
substances specified as .Group I and Group HI in column (4) of Schedule I 
during the period from 1,. August, 2000 to 1st January, 2010 ,in excess of 
the quantity specified in column (4) of Schedule Ill and the calculated level 
of consumption of such substances in India shall as a percentage of 
calculated level of consumption in base year does not exceed the number 
specified in column (5) of that Schedule. - 

(3) A person having-  received financial assistance from the 
Multilateral Fund in accordance with article 10 and 10 A of the protocol to 
which the Central Government is a party for gradual reduction of 
production of ozone depleting substances specified as Group I and Group 
ill in column (4) of Schedule I shall, limit the production of ozone depleting 
sUbst..ances as specified in Group I and Group Ill in column (4) of Schedule 

in each year from 1st August, 2000 to January 1, 2010 to quantities 
specified in column (4) for each year given in column (6) of Schedule III as 
per the agreement approved, by the Executive Committee of the 
Multilateral Fund. 

(4) In order to implement the agreement, referred to in sub-rule 
(3), the Central Government shall introduce implementation modalities, 
such as, quota system for producing Chloroflurocarbons and the non-
compliance with such modalities shall result in consequential penalties 
I:lid ow iii the agreement. 
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4. Prohibition on export to or import from countries mot .specified 
in Schedule VI: No person shall import or cause to import from or 
export or cause to export to any country not specified in Schedule VI 

any ozone depleting substance after the coinmtncement of these ruleS. 

5. 	Ozone depleting substances are to be exported to or imported 
from countries specified in Schedule VI under a licence.- (1) No. person 
shall import or cause to import from or export or cause to export to, any 
country specified in Schedule VI, any ozone depleting substance unless he 
obtains a licence issued by, the. authority. 

(2) No licence shall be issued under sub-rule (1) . unless the said 
authority is satisfied that the grant of licence shall not cause calculated 
level of consumption of that group of ozone depleting substances (except 
Group I and Group III given in column (4) of schedule I in the :relevant 
twelve month period, as a percentage of corresponding "calculated 
consumption in base years, to exceed the number specified in column (5) 
of Schedule II. 

(3) No licence shall be issued under sub rule (1) unless _the said 
authority is satisfied that the grant of licence shall not cause calculated 
level of consumption of ozone depleting substance given in Group 1 and. III 
in column (4) of Schedule I in the relevant twelve. months period as 
specified in column (6) of Schedule III, as a percentage of calculated 
consumption in base years to exceed the number specified in column (5) of 
that Schedule. 

(4) The calculated base level of consumption and the calculated base 
level of production for India as a whole for each group of ozone depleting 
substances shall be notified by the Central Government 

6. 	Regulation of the sale of ozone depleting substanoes.- (1)No 
person shall either himself or .by any other person on his behalf or 
enterprise sell, stock or exhibit for sale or distribute any ozone depleting 
substance after the date specified in column (5) of Schedule V tinlest he is 
registered with the authority specified in column (4) of that Schedule 

Provided that no person or enterprise shall sell 'ozone depleting 
substances specified in column (3.) of Schedule IV for activities specified in 
column (2) of that Schedule unless the person engaged in that activity 
has got himself registered with the authority and has even a declaration in 
accordance with these rules and the person selling ozone depleting 
substances has verified particulars of the registration given in the 
declaration with the certificate of registration as per procedure specified in 
Part 11 of Schedule X11 : 
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Provided 'further 'that"'afti.ethe -date specified in column (4) of 

Schedule • IV,-  • no person or 'enterprise - shall sell, stock, distribute or • 
exhibit or cause to be sold; stocked, distributed or exhibited ozone 
depleting substances specified in column (3) for activities specified in 
column (2) of that Schedule.. 

(2) 	No person shall either himself or by any person on his behalf, 
or enterprise sell, stock or• exhibit for sale or distribute any ozone 
depleting substance to any person or enterprise who has informed the 
Central Government that he or that enterprise shall not use the specified 
ozone depleting substances in manufacturing or other activities after the 
date specified by such person oc as the.case may be, the enterprise. 

(3) 	The Central Government"shall notify the list of persons, ozone 
depleting substances and dates informed to it under sub-rule (2). 

7. Regulation on the purchase of ozone depleting substances.- No 
person shall either himself or by any person on his behalf or enterprise, 
purchase ozone depleting substances specified in column (3) of Schedule 
N from any person for making ,stock or for using such ozone depleting 
substances for activities specffied.  in 'column (2) of that Schedule unless 
he has given the declaratidn specified' in Part I of Schedule XII to the 
seller of such substances within the time period specified in Serial 
number 4 of column (5) of Schedule V. 

8. Regulation on the use of ozone depleting substance.-
(1)No person or enterprise shall engage in any activity specified in 
column (2) of Schedule IV that uses ozone depleting substances 
specified in column (3) of that Schedule after the date specified in 
column (5) of Schedule V unless he is registered with the authority 
specified in column (4) of that Schedule. 

(2) No person shall engage in any activity specified in column (2) 
of Schedule IV using ozone depleting substances specified in 

column (3) of that Schedule after the date specified in column (5) of 
Schedule V unless the products are labelled to indicate the ozone 

depleting substance they contain. 

(3) No person shall engage in any activity specified in column (2) of 
Schedule IV using ozone depleting substances specified in column (3) 

after the date specified in column (4) of that Schedule 
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(4) No person shall engage in any activity specified in column (2) of 
Schedule 1"V without using label indicating absence of use of ozone 
depleting substance mentioned in column (3) after 'the date specified in 
column (4) of that Schedule. 

(5) 	A person, having received financial and technical assistance 
from the Multilateral Fund in accordance with the Article 10 and 10 A of 
the Montreal Protocol On Substances That Deplete The Ozone Layer, to 
which the Central Government is a Party for phasing out of ozone 
depleting substances specified in column (2) of Schedule II used in 
activities specified in column (2) of Schedule IV, either himself or by any 
person on his behalf or through any enterprise, shall not engage in such 
activity as specified in column (2) of Schedule IV using ozone depleting 
substances specified in column (3) of the Schedule, after the date of 
completion of the conversion work or signing of the Handing Over 
Protocol, or the submission of the completion report to change from ozone 
depleting substance technology to non ozone depleting substance 
technology and the said date be registered with the authority specified in 
column (4) of the Schedule V. 

(6) Any person or enterprise having received, financial assistance 
from the Multilateral Fund in accordance with the Article 10 and 10 A of 
the Montreal Protocol On Substances That Deplete The Ozone Layer shall 
submit an affidavit or declaration with the authority specified in column 
(4) of Schedule V stating that replaced equipment, resulted from 
completion of conversion process from ozone depleting substance 
technology to non ozone depleting substance technology, have been 
destroyed,dismantled, rendered unusable and that no ozone depleting 
substance should be used after the date of the completion Of project and 
the said date be registered with the authority specified in the column (4) 
of the Schedule V 

9. Prohibition on new investments with ozone dap/Atli:az 
substances.- (1) 	No person shall establish or expand or cause to 
establish or expand any manufacturing facility for production of any 
ozone depleting substance after the date specified in column (7) of 
Schedule II and Ill. 

(2) No person shall establish or expand or cause to establish or expand 
any manufacturing facility, with a view to manufacturing products 
which contain, or are made with, any ozone depleting substance after 
the date specified in column (8)' of Schedule II & 

1582 E&F/09---7 
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(3) 	A person having received financial and technical assistance 
from the Multilateral Fund in accordance with the Article 10 and 10A of 
the Montreal Protocol On Substances That Deplete The Ozone Layer for 
phasing out of ozone depleting substances specified in column (2) of 
Schedule II used in activities specified in column (2) of Schedule IV to 
which the Central Government is a Patty, shall not establish or expand 
or cause to establish or expand,the manufacturing' facility for 
production of any. ozone depleting substance or, with a view to 
manufacturing pioducts which contain or .are made with any ozone 
depleting substances after the approval of the project for conversion and 
date of completion of the corpertion work.. from the .ozone depleting 
substance technology to non ozone depleting substance technology. 

10. Regulation of import, export and sale of products made: with or 
containing ozone depleting substances.- (1) No person shall.  import 
or cause to import any product specified in column (2) of Schedule VII 
which are made with or. contain ozone depleting substances 
specified in column (3) 'after the. date specified in column (4) of that 
Schedule unless he obtains a license issued by the authority: 

Provided that such products which do not .contain such ozone 
depleting substances shall carry a label to that effect before its import 
is allowed after the date specified in Column 4 of Schedule VII., 

(2) No person or enterprise shall export or cause to export any 
product specified in column (2) of Schedule VII unless such product 
carries a , label specifying whether or not the product has been made 
with, or .contains, as the case may be, ozone depleting substances 
specified in column (3) of that Schedule, after the date specified in 
column (5) of that Schedule. 

(3) No person shall either himself or by any other person or 
enterprise on his behalf sell, stock or exhibit for sale or distribute any 
product resulting out of activities, or provide services, specified in 
Column (2) of Schedule IV using ozone (3#1,1etiug substances specified in 
column (3) after the date specified in c“!umn (4) of that Schedule. 

1,1. Regulation on reclamation anti 6testrta,  tion of ozone. depleting 
,substances.- (1) No .person, shall reciairn or cause to reclaim any 
whom depicting substance after the date specified in column (5) of 
Schedule V unless be..4as registered', with 'the authority specified in 
column (4) of 	Schedule. 
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(2) No person shall destroy or cause to destroy any ozone 
depleting substance after the date specified in column (5) of Schedule 
V unless ht has registered with the authority specified in column (4) 
of that Schedule. 

12. Regulation on manufacture, import and export of compressors.-

(1) 'No person shall manufacture, import or export compressors after 

the date specified in column (5) of Schedule V unless he is registered 

with the authority specified in column (4) of that Schedule. 

13. Procedure for registration, cancellation of registration and 
appeal against such orders.- (I) The procedure for registration and 

conditions of registration under various provisions of these rules shall 

he as specified in Schedule IX. 

(2) The registering authority shall not register if he is not satisfied 

that the procedure for registration or conditions of registration arc 

fulfilled. 

(3) . The registering authority shall cancel the registration if he is 
satisfied that condition(s) of registration have been violated. 

'(4) The registering authority shall give the concerned person an 
opportunity of being heard before passing orders under sub-rules (2) 
and (3) and the orders shall be made in writing. 

(5) An appeal against an order of the registering authority shall lie 

with the authority specified in column (6) of Schedule V within thirty 
days of communication of such order. 

(6) The registration shall he valid for the period specified in Schedule 

IX and its renewal shall be necessary. 

(7) The procedure for and conditions of renewal of registration shall 
be the same as applicable to registrat ion. 

14. Monitoring and reporting requirements.- (1) Every person who 
produces, imports, exports or sells any ozone depleting substance shall 
maintain records and file reports in the manner specified in Part I of 
Schedule X. 
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(2) Every person stocking or purchasing any ozone depleting 
substance for use in activities specified in column (2) of Schedule IV 
shall maintain records and file reports in the manner specified in Part II 
of Schedule X. 

(3) Every person who has received technical or financial assistance 
from any international organisation or any financial assistance, which 
includes concession or exemption from payment of duties, from the 
Central Government, shall maintain records and file reports in the 
manner specified in Part III of Schedule X and the list of such persons 
shall be notified by the Central Government. 

(4) . Every person who has facility to reclaim an ozone depleting 
substance shall maintain records and file reports in the manner specified 
in Part IV of Schedule X. 

(5) Every person who has 'facility to destroy any ozone depleting 
substance shall maintain records and file reports in the manner specified 
in Part V of Schedule X. 

(6) Every person who manufactures, imports, exports or sells 
compressors shall maintain records and file reports in the manner 
specified in Part VI of Schedule X. 

(7) The records maintained in accordance with the above sub-rules 
shall be made available for inspection as specified in Part VII of Schedule 
X. 

15. Xxonaption.- (1) %Nothing contained in these rules shall apply to 
applications or circumstances. specified in Schedule VIII. 

SCHEDULE - I 
(See rule 2(e), (n), 3 (2) and (3), 5(3)) 

List of ozone depleting substances 

S.No. Name of Ozone 	Chemical Composition of Ozone Depleting Group 
	Ozone Depleting 

Depleting SubStance 	Substance 
	 Potential 

(1 ) 	 (2) 
	

(3) 
	

(4) 
	

(5) 

CFC-1 1 	 Trichlorofluoromethane 
	 1 

	 1.0 
(CFC13) 

CFC- 1 2 
	

Dichloi odifluoromethane 
	 1.0 

(CF20-2)  



3(ii)) mrat mg Tram* : grew; $3 

(1)  (2.) C3) &I) CCU'' 

3.  CFC-113 Trichlorotrifluoroethane I 0.8 

(C2FIC13) 

4.  CFC-114 Dichlorotetrafluoroethane • 1 1.0 

(C:F.40.1) 

5.  CFC- 115 Chloropentafluoroethane 1 0.6 

(C2FC1) 

6.  Halon-121.1 Bromochlorodifluoromethane 11 3.0 

(CF2BrC1) 

7 Halon-1301 Bromotrifluoromethane 11 10.0 

(CF3Br) 

S Ha lon-2402 Dibromotetrafluoroethane 6.0 

(C3F.s8r3) 

9.  CFC-13 Chlorotrifluoromethane 1.0 

(CF3CI) 

10.  CFC- I 11 Pentachlorotluoroethane 111 4.0 A 

(C2FCI3) 

I 	I 	. CFC-1I2 Tetrachlordifluoroethano IIl l.0 

(C2F2C14) 

12. CFC-211 Heptachlorofluoropropane it' 1.0 
(C3FCI7) 

13 CFC-212 Hexachlorodifluoropropane III 1.0 

(c;F2C16) 

14.  CFC-213 Pentachlorotrifluoropropane III 1.0 

(C3F3C3) 

15.  CFC-214 Tetrachlorotetrafluoropropane 111 1.0 

(C3F4C14) 

16 CFC-215 Trichloropentafluoropropane III 1.0 

.(C3FsCI3) 

CFC-216 Dichlorophexafluoropropane Ill 1.0 

(C3 F6C12) 

CFC-217 Chlorolicptafluoropropane 
trIF7C1) 

III 1.0 

;tr bon tetrachloride Tetrachloromethane IV 1.1 

(C.C.1.0 



si* l'IlE (3..VETIE 	!NI)IA :ENTILAINIANAR1' 11).%tc3'ilSw. 30)1 

(.5` 
(2:: 
ta, MN= • de •1•M mr • ...I 

20. 

• 
'• A 

• don • • tm,  imm 	mi. • • 

Niethyl chloroform 

r* 	\ 

I, 1, 1-Trichloroethane 0.1 

(C2113C12) 

21.  HCFC-21 Dichlorofluoromethane VI 0.04 

(CHFCI2) 

22.  HCFC-22 Dichlorodifluoromethane VI 0.055 

(CHF2C12) 

23.  HCFC-31 Chloroflubromethane 
f.k.-H2FCi) 

VI 

24.  IICFC- Tetrachiorodifluoroethanc VI 004 

((-214F2C1.1) 

25; , HCFC- Trichlorodifluoroethane 
(C2HF7C13) 

VI 0.08 

26.  HCFC-123 2, 2-dichloro-1, 1, 1-trifluoroethane D.06 

(C2HF2C12) 

27.  1 ICFC-123a 1.2-dichloro-1, I, 	uoroethane VI 0.02 

(CHCl2CF1) 

28.  liCFC-124 2-chloro-1, 1, 1, 2-trifluoroethane VI 0.04 

(C2HF4CI) 

29 I WIT. 124a 2-chIoro-1, 1, 2, 2-trifluoroethane VI 0 022 

(CI IFCICF1) 

3U. i 	1.31 'I'lichkorofluoroethane VI 0,05 

(C:11:ITIO 

31.  1.1C:FC-132 Dichlorodifluoroethane VI 0.05 

(C:I•121::C.12) 

32.  FICFC-133 Chlorotrifluoroethane VI 0.06 

(C.21-11130) 

• I 	I -11 Dichlorofluoroethane VI 0.07 

(C21.13FC12) 

34. 1.1CFC-141b I , I -dichloro-l-fluoroethane VI 0.11 

(C113CFC12) 

3.5. 11CFC-142 Chlorodifluoroethane 
\I I G.07 

(C.,1131:2C!) 



( mrrlI 	3(ii)) grit ART WV11: STRIVRII 

(2. ) (3; • I: . 

36. HCFC-142b 1-chloro-1, I -difluoroethane VI 0 0( 

(CHICF2C1) 

37 HCFC-I5I thlorofluoroethane 
(C:II4FC1) 

VI Ot, 

38, HCFC-22 I Hexachlorofluoropropane 
(CII1FC16) 

0' 

39. HCFC-222 Pentachlorodifluoropropane VI 004. 

(C114F2C10 

40, HCFC-223 Tetrachlorotrifluoropropane 
(C,HFIC14) 

VI 0 ON 

4 I HCFC-224 Trichlorotetrafluoropropane VI 

(C)HFACIO 

42. HCFC-225 Dichloropentafluoropropane VI 0 07 

(CIHF5C17) 

43, HCFC-225ce 1, 3-dichloro-1,2, 2,3,3-pentafluoropropane 
(CF3CF2CHC13) 

VI 025 

44. HCFC-225cb 1-3-dichloro-1,2,2,3,3-pentafluoropropane VI 0 031 

(CF2CICF2CHCIF) 

45, .HCFC-226 Chlorohexafluoropropane 
(C3Hrf,CI) 

VI 0 10 

46: HCFC-21 I Pentachloronlinropropane 
II or) 

(C11-1:1:C10 

47 HCFC-232 Tetrachlorodifluoropropane VI I 0 

(C1l-f2F2C14) 

48:  I4CFC-2 33 Trichlorotrifluordpropanc 
fC1H2FICI0 

VI 0 1:3 

49 1 {CFC-234 Dichlorotetrafluoropropanc 
(C11171'4(1:I 

50, I ICI:C-235 Chloropentafluoropropanc 

(COI:F.(1) 

, FICFC-241 Tetrachlorofluoropropanc 
;1,v1 

(CiIi1F(14) _ 	. 
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) 	(.2 (3) (y) 	 ("1 52, 

53.  

54.  

55, 

56.  

57.  

58.  

59.  

60.  

61 

02. 

63 

Cpi 

(15 

Of ,  

HCFC-242 

HCFC-243 

HCFC-244 

HCFC-25 I 

HCFC-252 

HCFC-253 

HCFC-261 

HCFC-262 

HCFC-271 

LIFC-21B2 

1 .11.317C-22131 

I WI:C-12382 
1.1131 C'. 

11131:(:-I 24131 

TrichIorodifluoropropane 
(C,H3F,CI3) 

Dichlorotrifluoropiopane 
(C3H3F3C12) 

Chlorotetrafluoropropane 
(C3H3F4C1) 

Trichlorofluoropropane 
(C1H4FC13) 

Dichlorodifluoropropane 
(C3H4F:C12) 

Chlorotrifluropropane 
(C3H4F3CI) 

Dichlorofluoropropane 
(C3HsFC12) 

Chlorodifluoropropant 
(C3H5F2CI) 

Chlorofluoropropane 
(C3H4.FC1) 

Dibromofluoromethane 
(C:14F13r2) 

Bromodifluoromethane 
(CHF:Br) 

Bromofluoromethane 
(CH:F13r) 

Tetrabromofluoroethane 
(C:HFBr4) 

Tribromodifluoroethanc 
(C:HP2BrI) 

Oibromotrilluoroethanc 
(C:HF313r2) 

Bromotettalluorocthane 
(C.:OW.1 13r) 

VI 

VI 

VI 

VI 

VI 

VI 

VI 

VI 

VI 

VII 

VII 

VII 

VII 

VII 

VII 

VII 

0.13 

0.12 

0.14 

0.01 

0.04 

0.03 

0.02 

0.02 

0.03 

1 00 

0.74 

0 73 

0.8 

1.8 

1.6 

1.2 



tstrn it —.ems 30) j liTVI 	 : amp-am 

24-2 ( 2) (.3) (LI ) (1) 

68.  Tribromofluoroethanc Vi[ . 

(C2H2FB raj 

69.  Dibromodifluorocthanc VII 1 	5 

(C21-12172 Br2) 

70 Bromotrifluorocthanc VII 1.6 

(C71-12173Br) 

71.  Dibromofluorocthane VII i.7" 

(C2H3FBr2) 

72.  • H13FC-124B1 Bromodifluorocthanc Vii 1 	. 	1 

(C2H3F28r) 

73.  HBFC-12481 Bromofluoroethanc VII 0.1 

(C2H4FBr) 

74.  Haxabromofluoropropane VII 1.5 

(C3HFB6) 

75.  Pentabromodifluoropropanc Vii 1.9 

(C31-EF2Br5) 

76.  Tetrabromofluoropropane VII 1.8 

(C31-1F3Br4) 

77.  Tribromotetrafluoropropane VII 2.2 

(C3HF.tBr3) 

78 Dibromopentafluoropropanc VII 2.0 

(C)HF<Br7) 

79 Bromohaxafluoropropane VII 3.3 

(C31-1F6Br) 

SO Pentabromofluoropropanc VII 1,9 

(C31-12FBr5) 

81 Tetrabromodifluoropropanc VII 2 	1 

(C3H2F2Br4) 

82 Tribromotrifluoropropanc VII 5,6 

(C31i2F3Bri) 

1582 E&F/09-8 
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> ( 3 ) (-4) 

S3 Dibromotetrafluoropropane VII 7.5 
(C3I-I2F4Br) 

S4. tirornopentafluoropropane VII 1.4 
(C3H2F580 

S5 Tetrabromofluoropropane VII 1 . 9 
(C31-13FI3r4) 

So Tribromooffluoropropane VII -3 I 
(C31-1 317:13rt) 

DibromotrifIvoropropanc VII. 2 5 
(C.11-11.17030 

Bromotetrailuoropropane VII 1 .1 
(C3111E4130 

Tribromofluoropmpane Vii n 
(C.11-1.:143r0 

abromodifluoropropane VII I n 

(C31-141=2130 

Bromotrinuoropropane. VII S 
(C1114173130 

Dibromofluoropropanc 	 V11 	 ) .1 

(0.11.1!41:131.;) 

13romodi tioropropa tic 	 VII 	 0 
(CA W:213r) 

Bromolluoropropane 	 VII 	 0 7 

(CIII6FBr) 

t)r()roidc 	(C11113r) 
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3(ii)) 
	 arty 1CT 	: 

SCREDULIE:— II 

See rule 2(c), 3(1), 5(2), 91 

Rceulation on production and consumption of eroup of ozone depleting substances 

Date 	Ilan cm 	Ilan of 

related to 	creating 

columns 	capacities 

(4) and 	for 

(5.) 	production 

of Ozone 
Depleting 

Substances 

Maximum 

allowable 
Production in a 

period of twelve 
months as 

percentage of 
calculated base 

level for Group as 
a whole 

Maximum 

allowable 
consumption in a 

period of twelve 

months 	as 

percentage of 

calculated 
consumption of 

base years for 

Group as a 
whole 

S. 

No 

Name of 

Group 
of 

Ozone 

Sub- 

stances 

Ycar(s) 

relating to 

base level 

creating new 

capacities to 

manufacture 

products 

made with 01 

containing 

Ozone 
Depleting 

Substances 

(1) (2) (3) (4) (5) (6) 

1(a) 

(b)  

(c)  

2(a) 

(b) 

3(a) 	• 

(b)  

(c)  

(d)  

4(a) 

II 

II 

11 

IV 

IV 

V 

V 

V 

V 

VI 

1995-1997 

1995-1997 

1995-1997 

1998-2000 

1998-2000 

1998-2000 

1998-2000 

1998-2000 
1998-2000 

20151 
2016' 

I10 

60 

0 

25 

0 

115 

SO 

40 

0 

115 

100 

So 

0 

15 

100 

70 

30 
0 

100 

1-1-2002 

1-1-2005 

1-1-2010 
• • 

1- I -2005 

1-1-2010 

1-1-2003 

1- I - )005 
1-1-)010 

1-1-2015 

1-1-2016 

Date on 
	

Date on 

which these 
	which these 

rules conic 
	rules conic 

into force 
	

into force 

Date on 
	

Date on - 

which these 
	which these 

rules come 
	rules conic 

into force 
	

into force 

Date On 

which these 

rules come 

into foice 

(7) 	 (8) 

Date on 
	

Date on 

which these 
	which these 

rules come 
	rules conic 

into force 
	

into force 
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- (2) lZ) ( 3 ) ) (‘) 

(b) VI 2015 0 0 1-1-2040 

5. VII 0 0 

6(a) VIII 1995-1998 110 100 1-1-2002 

(b)  Vin 1995- i yva 80 80 1-1-2005 

(c)  VIII 1995-1998 0 0 1-1-2015 

(PART II—Sad. 

( 7) 	(8) 

Date on 
which these 
rules come 
into force 
- 

Date on 
which these 
rules come 
into force 
- 

- 	 1.1.2015 

freeze Year for production and consumption of Hydrochlorofluorocarbons (ozone 
depleting substance under Group VI) of Schedule 1 

* 	
with possible essential use exemption. 

2015 is the'base level for all group VI substances. 



90% 31.12.2000 

83% 31.12.2001 

75% 31.12.2002 

66% 31.12.2003 

58% 31.12.2004 

Date on 
	Date on 

which these which these 
rules come 	rules come 
into force 
	

into force 

Date on 
which these 
rules come 
into force 

Date on 
which these 
rules come 
into force 

Date on 
which these 

rules come 
into force 

Date on 
which these 
rules come 
into force 

Date on 
whiCh these 

rules come 
into force 

Date which 
thescrules 
rules come 
into force 

Date on 
which these 

rules come 
into force 

Date on 
the::•• 

rules coil:,  
into force 

Nvilt—icsrFs 3(01 
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GI 

SCHEDULE III 

(See rule 2(c), 3(2), (3), 5(3), 9(1) oi (2)) 

  

lation on roduction and consuna • Lion of Grou I ea Groh • III ozone de • letin substance-a 
Specified in column NI of Schedule I. 

 

• 

 

   

(4) (5) (6) 

Maximum Maximum Date 
allowable 	allowable 	related 
Production consumption to 

(14T)in a 	in a period 	column 

period of 	of twelve 	(4) and (5) 

twelve 	month as 
month for 	percentage 

Group 	of calculated 
as a whole 	level 

of consumption 
in base years 
for Groups as a 

(1) 	(2) 
	

(3)  

S.No. Name of 
	

Year(s) 
Group 	relating 
Of Ozone 	to base- 
Depleting 
	

level* 
Substances 

(7) 

Ban on 
creating 
capacities 
for 
production 
of Ozone 
Depleting 
Substances 

(8) 

Mtn out 
creating 
new capacitic 
to manufactu 
'products 

made with c 
containing 
Ozone 
Depleting 
Substances 

1.  I 1995-97 20.706 

111 1998-2000 

2.  1 1995-97 18.824 
III 1998-2000 

3.  I 1995-97 16,941 
111 1998-2000 

4.  1 1995-97 1,058 
III 1998-2000 

5.  I 1995-97 13,176 
113 1998-2000 



(2.) (3) (4) (s) a) (7) 
1 1995-97 11,294  50% 31.12.2005 , Date on 

Ill 1998-2000 which these 
ruics come 
into force 

1995-97 7,342 33% 31.12.2006 Date on 
1998-2000 which these 

rules come 
into force 

7. 

(1) 
6. 

( 8 3 
Date on 

which these 
rules come 
into force 

Date on 
which these 
rules come 
into force 

Date on 
which these 
rules come 
into force 

Date on 
which these 
rules come 
into force 

Date on 
which these 
rules come 
into force 

Date on 
which these 

rules come 
into force 

Date on 
which these 
rules come 
into force 

Date on • 
which these 
rules come 
into force 

Date on 
which these 
rules come 
into force 

Date on 
which these 
rules come 
into force 
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30)1 

8.  

9.  

10.  

11. I 
Ill 

1995-97 3,389 15% 31.12.2007 
III 1998-2000 

1995-97 2,259 10% 31.12.2008 

III 1998-2000 

1 1995-97 1,130 10% 31.12.2009 
1998-2000 

1995-97 
	

after 1.1.2010 

1998-2000 

• save for any Chlorofluorocarbon production / consumption that may be agreed by the Parties 
to meet essential uses for India 
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SCHEDULE — IV 

!Sec rule 6(1).7.8 (1)42). (3). (4) and (5).9(3). 10(3)1 

Regulation on consun3o5msL-..omtstesitthgi substances on end use basis 

S No 	 Name of Activities 	 Name of Group of 	Phaseout.  
Ozone Depleting 	Date " 

Substances 
( I) 	 (2) (3) (4) 

Manufacture 	of 	Aerosol 	products 	or 
pressurised dispensers (excluding metered 
dose inhalers for medicinal purpose). 

Group 1 1-1-2003 

2.  Manufacture of Polyol for foam products Group I I- l -2003 
3.  Manufacture of foam products including 

foam pan of Domestic Refrigerator. 
Group I 1-1-2003 

4.  'Manufacture of Fire Extinguishers or Fire Group 11 1-1-2001" 
Extinguishing Systems.  

5.  Manufacture of Mobile Air-Conditioners 
and charging at Automobile industry 

Group I 1-1-2003 

5. Manufacture ofother Refrigeration and,Air-
conditioning products (excluding com-
pressors) 

Group 1 1-1-2003 

Manufacture oldifferent products 	 Group I. Ili, IV & V 	1-1-2010 

Servicing of fire extinguishers and fire 
extim.wishing systems, 

Manufacture of Metered Dose inhalers for 
medicinal purposes. 

10. 	Manufacture of different products 

Use of methyl bromide except preshipment 
& quarantine 

	

Group II 	I-1-2010" 

	

Group I 	1-1-2010 

	

Group VI 	1-1-2040 

	

Group VII 	1-1.2015 

The phaseout date for person or enterprise who has received financial assistance for 
switching over to non ozone depleting substance technology or to establish or to expand 
new capacity with non ozone depleting substance technology is the date of completion of 
the conversion project or the date given in column (4) of Schedule IV which ever is earlier 

Except for essential use certified by the essential use panel 



(5) 

Three months 
after 
commencement 
of the rules 

(2) 

3(1) 

3,4, 
5.10(1) 

10(2) 

(3) 

Registration of 
producers of 
Ozone 
Depleting 
Substances 
Licence to 
import/export 
of products 
made with or 
containing 
Ozone Deplet-
ing Substances 
and Ozone 
Depleting 
SLbstances 

(4) 

An officer not below the rank of a 
Deputy Secretary in the Ministry of 
Environment and Forests 

Director General of Foreign Trade 

(6) 

Secretary, 
Ministry of 
Environment 
and Forests 

I1 GAZETTE OF INDIA : EXTRAORDINARY 
	(PART H—Sr'.3001 

SCHEDULE — V 
(See rule 2(b). 3(1); 6(1). 7. 8(1). (2)45) & 	(2).12(1),13(5) 

List of authorities . their function] and last date for reeistration 

Pak — I for ozone d letin substances other han rou VI of chedule-t 

  

Last date for 
Registration 

Name of 
Appellate 
Authority 

S. Rule Function 
No No. 

Name of Authority 

3. 	6(1) 	Registration of 
traders / 
dealers/ 
wholesalem/ 
sellers of 
Ozone 
Depleting 
Substances 

(i) 	An Officer of the particular 
Producer not below the rank of 
Minager, if the Ozone 
Depleting Substance has been 
produced in India. 

An officer of the particular 
Importer not below the rank of 
Manager, if the Ozone 
Depleting Substance has been 
imported. 

One year after 
commencement 
of these rules 

An officer 
not below the 
rank of a 
Deputy 
Secretary in 
the Ministry 

of 
Environment 
and Forests 



One year after 

commencement 
of these rules 

An officer 

not below the 
rank of a 
Deputy 
Secretary in 
the Ministry 

of 

Environment 

and Forests 

One year after 	An officer 

commencement not below the 

of these rules 	rank of a 

Deputy 
Secretary in 

the Ministry 

of 

Environment 

and forests   

%WI II -C7 
	 WriraTcf-2 : :-111-114:1171 	 (15 

) 	(-1_) (.3 Cr.) 

 

  

4. 	8(1) 	Registration of 
persons / 

enterprises 

engaged in 

activities 

specified in 

column ( 2) of 

Schedule-IV 

(‘‘,hose capital 

investment is 

less than Rs 

c-rore.).  

Officer-in-charge of the office Small 	One year after 	An officer 

Industries Services Institute in 	 commencement' not below the 

respective jurisdiction under Small 	of these rules 	rank ola 

industries Development Organisation 	 Deputy 

under the Ministry of Small Scale. Agro 	 Secretary in 

and Rural Industries. 	 the Ministry 

of 

Environment 

and Forests.  

Registration of 

persons 
cnzagcd iri 

activities in 
column (2) of 

Schedule IV. 

(whose capital 

investment is 

more than Rs. I 

crore) 

Registration of 
person having 
facilities to 
reclaim Ozone 

Depleting 
Substances 

1 1(2) 	Registration of 

persons having 

facilities to 

destroy Ozone 

Depleting 

Substances 

An officer not below the rank of a 
Depoty Secretary in the Ministry of 

Environment and iorests 

Officer-in-charge of the office of Small 

Industries Services Institute in 
respective jurisdiction under Small 
Industries Development Organisation 
under the Ministry of Small Scale, Agro 

and Rural Industries. 

Officer-in-charge of the Office of Small 

Industries Services Institute in 

respective jurisdiction under Small 

Industries Development Organisation 

under the Ministry of Small Scale. 

Agro and Rural Industries 

One yeir after 
	

Sect etary. 
commencement Ministry of 

of these rules 
	

Environment 

and FOICS1 
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C.1) 	(2-) 
7. 	12 

) Of) CD (6') 

    

Registration of 
manufacturers, 
importers & 
exporters of

. 
 

compressors / 
(whose capital 
investment is 
less than Rs. I 
crore) 

Officer-in-charge of the Office of Small 
Industries Services Institute in 
respective jurisdiction under Small 
Industries Development Organisation 
under the Ministry of Small Scale, Agro 
and Rural Industries. 

One year after 
commencement 
of these rules 

An officer 
not below the 
rank of a 
Deputy 
Secretary in 
the Ministry 
of 
Environment 
and Forests. 

Registration of 
manufacturers, 
importers & 
exporters of 
compressors 
(whose capital 
investment is 
more than Rs.1 
crore) 

An officer not below the rank of 
Deputy Secretary in the Ministry of 
Environment and Forests 

One year after 
commencement 
of these rules 

Secretary, 
Ministry of 
Environment 
and Forests 

fart U — for Schedule 1, Group VIII ozone depleting substance 

S. Rule 	Function 
	

Name of Authority 
	 Last date of 

	
Name of 

No No. • 	 Registration 
	Appeliate 

Authority 

(1) 	(2) 
	

(3) 
	

(4) 
	

(5) 
	

(6) 

3(1) 	Registration 
6( 1  ) 
8( 1 ) 
11(1) 

As specified in the Insecticides Act, 
1968 (46 of 1968) 

As specified in 
the insecticides 
Act, 1968 (46 of 
1968) 

As 
specified in 
the 
Insecticides 
Act_1968 
(46 of 
1968) 
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SCHEDULE — VI 
!See rule 4,5 (I)) 

List of Countries "which are party to the 1987 Montreal Protocol 

Psrt — 1  

List of Par 	categorized as operating under Article 5 paragraph 1 of the Montreal Protocol. 

(1) 	 (2) 

S.No. 	Name of-country 

. Algeria 

	

2. 	 Antigua and Barbuda 

	

3 	 Argentina 

	

4 	 Bahamas • 
5. Bahrain 

6. Bangladesh 
7. Barbados 
8. Belize 
9 	 Benin 

	

10 	 Bolivia 
11. 	 Bosnia and Herzegovina 
1-2. 	 Botswana 
13. Brazil 
14. Brunei Darussalam 

	

15 	 Burkina Faso 

	

16 	 l3urundi 

	

17 	 Cameroon 

18. Central African Republic 

19. Chad 
20. Chile 
21. China 
22. Colombia 
23. Comoros 

	

24 	 Como 

	

25 	 Congo, Democratic Republic of 

	

26 	 Costa Rica 

	

27 	 Cote Ivoire 

	

28 	 Croatia 

	

29 	 Cuba. 

	

30 	 Cyprus 

	

3I 	 Dominica 
Dominican KepuNic 
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El Salvador 
Ethiopia 
Iiji 

.Gabon 
Gambia 
Georgia 
Ghana 
Grenada 
Guatemala 
Guinea 
Guyana 
Honduras 
India 
Indonesia . 
Iran, Islamic Republic of 
Jamaica 
Jordan 
Kenya 
Kiribati 
Korea, Peoples Democratic Republic of 
Korea Republic of • 
Kuwait 
Lao People's Dem:ionic Republic of 
Lebanon 
Lesotho 
Libyan Arab Jamahiriya 
Madagascar 
Malawi 
rvIalaysia 
Maldives 
Mali 
Malta - 
Mauritania 
Mauritius 
Mexico 
Moldova 
Mongolia 
Morocco 
Mozambique 
Myanmar 
Namibia 
Nepal 
Nicaragua 
Niger • 

India 

SO. 	Nigeria 
I 	 Pakistan 

"•• 

35. 
36 
37 
38.  
39.  
40.  
-1! 

44.  

45.  
46 

49.  
50.  

51.  
57. 
53 
54.  

55.  
56.  
57.  
58.  
59.  

60.  
61.  

62.  

63.  
04 

65.  

66 
67. 
6S 
tit) .  
70.  

71.  
72 

73 

74.  

75.  

77 

75 .  



( nul It—tvrs 	 Nrel 1 	: 3rrn.rro1 

(2A 

82. 	 Panama 

Papua New Guinea 

	

84 	 ParaQuay 

S5 

	

86 	 Philippines 

	

87 	 ()alai 

	

X8 	 Rontania 

	

89 	 Saint Ktts & Nevis 

	

90 	 Saint Lucia 

	

91 	 Saint Vincent & the Grenadines 

92. Samoa 

93. Saudi Arabia 

94. Senegal 

	

95 	 Seychelles 

	

96. 	 Singapore 

	

97 	 Slovenia 

98 	 Solomon Islands 

	

99 	 South Africa 

100. Sri Lanka 

101. Sudan 
102 	 Swaziland 

103. Syrian Arab Republic.  
104. Tanzania, United Republic of 
105. _Thailand 

106. The Former Yugoslav Republic of Macedonia 

	

107 	 .Togo 

	

108 	 Trinidad and Tobago 

	

109 	 Tunisia 

	

110 	 Turkey 

	

11 i 	 llganda 

	

112 	 United Arab Emirates 
; 1.1 

	

114 	 Venezuela 

	

1 1 5 	 Yemen 

	

1 16 	 Vict Nam 

	

i 17 	 Yugoslavia 
i 	 Zambia 

	

119 	 Zimbabwe 
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Part -- II 
List of Parties temporarily categorized as operating under Article 5 paragraph I of the Montreal 

Protocol. 

(1) 
	

(2) 

1. Albania 
2. Djibouti 
3. Federated Sta:ts of 	Micronesia 
4. Liberia 
5. Marshall Islands 
6. Suriname 
7. Tonga 
8. Tuvalu 
9. . 	Vanuatu 

Part — III 

List of Parties categorized as operating under Article 2 of the Montreal Protocol. 
---------------- — 

(1) 	 (2) 

1. Australia 
2. Austria 
3. Azerbaijan 
4. Belarus 
5. Beloiurn 
6. Brunei Darussalarn 
7. Bulgaria 
S. 	 Canada 
9. Czech Republic 
10. Denmark 
11. Equatorial Guinea 

Estonia 
13. Finland 
14. France 
15. Georgia 
16. Germany 
17. Greece 
18. Hungary 
19. Iceland 

Ireland 
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(1) 	 • (z)  

21. Israel 

22. Italy 	-7 

23 	 Japan 

25. 	 Liechtenstein 

26 	 IiithUania 

27. 	 Luxembourg 

28 	 Monaco 

29. 	 Netherlands 

30 	 New Zealand 

31. Norway 

32. Poland 

33. Portugal 
34. Russian Federation 

35. Slovakia 

36. Spain 

37. Sweden 

38. Switzerland 
39. Tajikistan 
40. Turkmenistan 
41. Ukraine 
42. United Kingdom 
43. USA 
44. Uzbekistan 
45. European Community 
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Regulation on import and export products containing ozone depleting substances 

         

S. 	Name of Pre;dtict 
No 

  

Name 	of Date Regulation on 
Group 	• of Imports 	becomes. 

Ozone Depict- effective 
ing Substances 

Date 
Regulation 
on Exports 
lie-comes 
effective 

(1) 
	

(3) 	 (4) 
	

(5) 
	

4 

        

 

Automobile and truck air-conditioning 
units. (whether incurporated in vehIcle 
or no-a.) 

Group I Six mOnthSafter 
these rules come into 

force 

Six months 
after these 
rules come 
into force 

-do- 
L. Domestic and commercial refrigeration 

and air-conditioningiheat pump equip-
ment e.g. 
- Refrigerates s 
- Freezers 
- Dehumidifiers 

Water Coo;ers 
- ice machines 
- Air conditioning and }'ezt pump 

units 
Compressors 

Group I, 

Group Vi 

 

Aerosol products, 	 Group I 

expect medical aerosols 

Portzble fire extin,...iishers ! Sv::1=P1 
	Group 11 

insulation boards, panels and -:ripe 	Group I 

\'crs 

Prc-polymers 
	 Group I, 

Group VI 

-do-

-do-

-do

-do-

- 

-do-

-do 

-do-

-do- 

1 S No.. 2, column (2) products include insulating material of the product. 

2 All products mentioned above are excluded from the purview of this Schedule 
when transported in Consignments of personal or household effects or in similar non-
commercial situations normally exempted from customs attention. 
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SCIIEDULE — VIII 

(See rule 151 

Exemption  

(i) Use of Methyl Bromide, the ozone depleting substance covered in Group V111 of 

Schedule I. in quarantine and pre-shipment applications. 

(ii) Ozone depleting substance which arc used in laboratory or for analytical purposes 

subject to fallowing conditions :- 

(a) laboratory uses include equipment calibration; use as extraction solvents, 
diluents, or carriers fur chemical analysis; biochemical research ; inert 

solvents for chemical reactions, as a carrier or laboratory chemical and 

other critical analytical and laboratory purposes. 

(b) ozone depleting substances should have been manufactured to the 

following purities: 

CTC (reagent grade) 9.9.5 

1, 1, 1-trichloroethane 99.0 

CFC-11 99.5 

CFC-13 99.5 

CFC-12 995 

CI:C-113 c;9 

C.FC-114 99.5 

Other xvi Boiling P > 20"C 99.5 

Other wi Boiling P < 20"C 99.0 

(c) these pure ozone depleting substances can be subsequently mixed by 

manufacturers, agents, or distributors with other chemicals, as is 

customary for laboratory and analytical uses. 

1582 E&F/09-10 
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(d) 	these high purity ozone depleting substance and mixtures containing 
ozone depleting substances shall be supplied only in re-closable containers 
or high pressure cylinders smaller than three litres or in 10 millilitre or 
smaller glass ampoules, marked clearly as ozone depleting substances, 
restricted to laboratory use and analytical purposes and specifying that 
used or surplus ozone depleting substances should be collected and 
recycled, if vactical. 	The ozone depleting —substances should be 
destroyed if recycling is not practical. 

(iii) Import, export, and production of Group IV, Schedule • I ozone depleting 
substances is excluded from the definition of consumption if such imports and 
production meant to be used in manufacture of ozone depleting substances 
specified in Group I of Schedule I. 

(iv) Import and export of any recovered or reclaimed ozone depleting substances is 
excluded from the definition of consumption. 

(v) Sub-rule (1) of rule 10 shall not apply to non-commercial sale of products which 
have been used for at least one year. 

(vi) Any rule in public interest with specific approval of the Central Government 

(vii) Use of Group II substances of Schedule I for essential critical application shall as 
Defence Air Craft, Battle tailk. and Aviation Industries to be certified by an 
essential use panel_ 

SCHEDULE — IX 

fSee rule 13(1), 13(6)1 

fart I  

Procedure for Registration 

Application. for registration of producers of ozone depleting substances under 
sub-rule (1) of rule 3 shall be made in Form 9 of Schedule XI.  

Application for registration of sellers of ozone depleting substances 	under 
sub- rule (1) of rule 6 shall be made in Form 10 of Schedule XI 

3.. 	Application for registration of persons under sub- rule (1) of rule 8 shall be make 
in Form II of Schedule XI_ 

Application for registration of persons reclaiming ozone depleting substances 
under sub-rule (1) of rule 11 shall be made in Form 14 of Schedule XI. 
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5. Application for registration of persons destroying ozone depleting substances 
under sub-rule (2) of rule I Ishall be made in Form 14 of Schedule XI. 

6. Application for registration of persons manufacturing, importing or exporting 
compressors shall be made in Form 13 of Schedule XI 

7. A Certificate of Registration shall be issued by the registering authority to those 
persons who have been registered in accordance with these rules. 

8. The Certificate of Registration shall contain the following information: - 

(a) Name of registering authority. 

(b) Registration number. 
(c) Information contained in application for registration (excluding 

enclosures). 
(d) Signature and seal of registering authority. 

Part II  

Conditions of Registration/Renewal 

1 	The 'Certificate of Registration' shall be kept at the 'Registered Office' and shall 
be produced at any reasonable time on reproduced at any reasonable time on 
request before an Officer of the concerned authority no below in rank to a Section 
Officer to the Government -of India or, in respect of registration under sub-rule 
(1) of rule 6 an Assistant Manager in the concerned producing enterprise. 

The registration shall not be done, and shall cease to be valid, if the person to be 
registered or registered is in violation of these rules.  

Registration under sub-rule (1) of rule 6 shall also be subject to commercial 
decision of the authority mentioned in column (4) of Schedule V, excluding such 
registration in respect :'f ozone depleting substances specified in Group VII! of 
Schedule L 

Notwithstanding generality of provision of para 2 above, registration shall not be 
renewed unless the applicant has complied with all the reposing requirements 
under these rules. 

Validity of registration under these rules shall be for a period of eighteen months 
from the date of registration. Its renewal can be done anytime after twelve 
months from the date of registration/renewal. The renewal will also be valid for 
eighteen months 
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SCHEDULE X 

(See rule 14(1), (2), (3), (4), (5), (6) & (7)) 

Part I 

A. Records to be maintained 

Records regarding production of ozone depleting substances 
(1) 	Dated records and related do'cuments in respect of each producing plant, of — 

(a) The actual quantity of each ozone depleting substances produced; 
(b) the actual quantity of each ozone depleting, substance used as feed stock; 

and 
(c) Information specified in 2(b) and 2(c) below. Records regarding sale and 

offer for sale of ozone depleting substances 

(2) Dated records and related documents in respect of — 
(a) the actual quantity of each ozone depleting Substances purchased 
(b) the actual quantity of each ozone depleting substances sold within India; 

the name and address of the recipient of the each shipment and the 
purpose for which ozone depleting substances was purchased by the 
recipient. These purpose to be maintained are: 

(i) Manufacture of Aerosols 
(ii) Manufacture of foam products 
(iii) Manufacture :of fire extinguishers and fire extinguishers and fire 

extinguishing systems. 
(iv) Manufacture of Mobile Air-conditioners 

(v) Manufacture of other Refrigeration and Air-conditioning products.  

(vi) Solvents use 
(vii) • Exempted use 
(viii) Selling 
(ix) Others (please specify), 

• 
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Records regarding exports of Olone. 

(3) 
Dated records and related documents containing information in respect of each 

column of Form 3 or 4, as the case may be, of Schedule Xl. 

Records regarding imports of ozone depleting substances 

(4) Dated records and related documents containing information in respect of each 

column of Form 5 or 6. as the case may be, of Schedule Xl. 

Record and related document of regarding manufacture import and export of 

compressor. 

(5) 
Dated records and related document containing information in respect of each 

column of form 12 or 13, as the case may be. of Schedule XI. 

Declaration signed by the recipient in Form 12 of Schedule X I. 

B. Reports to be submitted 

(1) Report on production of ozone depleting substances as per Form 1 of Schedule 

XI. 

(2) Report on imports of ozone depleting substances as per Form 2 of Schedule XI. 

Report on exports of ozone depleting substances as per Form 3 of Schedule Xl. 

Report on sales of ozone depleting substances as per Form 4 of Schedule XI. 

Reports mentioned in Sr. No.1 to 3 above shall be submitted to the Ministry of 
Environment and Forests. Report mentioned in Sr. 4 above shall be submitted the 

registering authority specified in column (4) of Schedule V, 	will submit 

complied version of the reports, duly countersigned will also be submitted by 
such authority to the Ministry of Environment & Forests in hard copy as well as 

in floppy on request. 

(3)  

(4)  

(5)  
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Part 11 

A. Records to be maintained 

Records regarding purchase of ozone depleting substances for use in activities specified 
in column (2) of Schedule IV. 

(1) 	Dated records of 

(a) the actual quantity of each ozone depleting substances purchased from an 
Indian supplier and the name and address of the Indian supplier; 

(b) the actual quantity of each ozone depleting substances used separately for 
each plant and each activity. 

H. Records to be submitted 

(I) 	Report on purchase of ozone depleting substances as per Form 5 of Schedule XI. 

(2) 	These reports shall be submitted to the concerned registering authority specified 
in column (4) of Schedule V, who will submit compiled version of the report to 
the Ministry of Environment & Forests. Individual reports will also be submAted 
by such 'authority to the Ministry of Environment & Forests on request_ 

Part III 

A. Records to be maintained 

Records regarding' purchase of non-ozone depleting substances by beneficiary 
companies for use in manufacture of products.  

(1 ) 	Dated records and related documents in respect of- 

(1) Actual quantity of each non-ozone depleting substances purchased and the 
name and address of supplier; 

(2) Actual quantity of each non-ozone depleting substances used in 
manufacturing operations separately for each plant and each 
manufacturing.  
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B. Reports to be submitted 

(I) 
	Report on use of non-ozone depleting substances by beneficiary companies as per 

Form 6 of Schedule XI: 

(2) 	These reports shall be submitted to the concerned authority specified in column 
(4) of Schedule V, who will submit compiled version of the report to the Ministry 
of Environment & Forests. Individual reports will also be submitted by such 
authority to the Ministry of Environment & Forests on request. 

Part IV 

A. Records to be maintained 

Records regarding reclamation 

(I) 	Dated records and related documents in respect of - 

(a) the actual quantity of each ozone depleting substances recovered; the 
name and address of the individual or company from which the ozone 
depleting substances is recovered and the name and address, if.different of 
the site at which the ozone depleting substances is reclaimed; 

(b) the actual quantity of each ozone depleting substances reclaimed. 

B. Reports to be submitted 

(I) 	Report on reclamation of ozone depleting substances as per Form 7 of Schedule 
XI. 

(2) 	These reports shall be submitted to the Ministry of Environment & Forests 
throtieh the concerned registering authority specified in column (4) of Schedule 
V.  

Part V 

A_ Records to be maintained 

Records regarding destruction 

(I) 	Dated records of; 

(a) 	the actual quantity of each ozone depleting substances destroyed on the 
basis of destruction efficiency of the facility employed. 
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•1• 

(I) 	
Report on destruction of ozone depleting substances as per Form 8 of Schedule 

(2) 	These reports shall be submitted to the Ministry of Environment -8z. Forests 
through the concerned registering authority specified in column (4) of Schedule 
\I 

1'a it V: 

A. Records 	on maintained 

Records reizarding manufacture_ import and export of compressor: 

I. 1) Dated records and related documents containing information in respect of each 
columr! of Form 12 of Schedule XI. 

B. Reports to be submitted 

(1) Report 	manufacture, import, export and 'sale of compressor and use of 
refrigerants in compressors sold as per Form 12 of Schedule Xl. 

(2) These reports shall be submitted to the concerned registering authority specified 
in column (4) of Schedule V, who will submit complied version of the report to 
the Ministry of Environment & Forests. Individual reports will also be submitted 

by such authority to the Ministry of 	& Forests on request. 

Part VII 

Production of records 

(1) 	Records being maintained pursuant to requirements of rule 13 shall be available 

for inspection at any reasonable time on request by an officer of the registering authority 

specified in column (4) of Schedule V, not below in rank to a Section Officer to the 
Government of India, However, persons who are engaged in selling any locally prOduced 
ozone depleting substances, except ozone depleting substances specified in Group VIII-of 
Schedule I, shall make records available by inspection at any reasonable time on request 

by an officer of the concerned producing enterprise not below in- rank,  to - Assistant 

Manager or on request by an officer of the Ministry of Environment &Forests not below 

in rank to a Section Officer 



nirt 11— ct 	 3(ii)] 
	

%Wirt 11-'1 	Zsi-Eitfir.41 	 81 

SCHEDULE Xi 
Form I pag 

Report on production of ozone depleting substances 

Frequency of repon 

Last date for submission of report : Within 60 days of end of the year 

Name of' 	Period of report : January - December 19 
conipanv: 	  
Name of 	Name of Ozone Total 	Quantities produced for exemped Quantity produced 

Group of 	Depicting Substances Quantity 	uses within India '3 	 for supply 	to 

Ozone 	 produced for 	 countries listed in 

Depleting 	 All uses •2 	 pans I and, il of 

Substmx,cs? 	 Schedule-VI 

Quantity pi-o- 	Quantity pro= 
duced for feed . -duced for caber 
stock wnhin India exempted we 

within Inglis 

Group 1 C FC13 (CFC-11) 
CFC(12)(CFC-12) 
C2F4C12 (CFC-114) 
C2 F5C1 (CFC-115)  
TOTAL 

 

  

Form I — page 2 

• Name of 	Name - of Ozone Total 	Quantities produced for exemped Quantity produced 
Group of 	Denlethig Substances Quantity 	uses within India '3 	 for supply to 

Ozone 	• 1 	 produced for 	 countriqz listed - in 

IN:pletine 	 All Ives '2 	 pans I and 11 of 

Substances 	 Schedule-VI- 

Quantity pro- 	Quantity pro- 
duced for Iced 	duced for othia.  
stock within India exempted us-..: 

uitititt India 

CF213rCl(iialon 1211) 
CF3 13r (1Ialon 1301) 
C2F413r2 (Halm 24021 
TOTAL 

Group 111 	CF3C1(CFC-13) 

. Tot:(t - 

6coup IV 	CC1,1 (Carbon tetra- 
Chloride) 

(;roup V 
	

C.211;C13 (MetIty) 
Chlorolonn i.e. 
1 .1.1-trichloroeillanel 

Group 

1582 E&F/09-11 
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Form 1 — Page 3 

Name of 	Name 	"of - Ozone Total Quantity .Quantities produced for exemped Quantity produced 
Group of 	Depleting Substances . produced for uses within India *3 	 for supply 	to 
Ozone 	• 1  

All uses '2 	 countries listed in 
Depicting 	 pails ; and II of 
Substances Schedule-VI 

Quantity pro- 	Quantity pro- 
duced for iced 	duced for other 
stock within India exempted use 

Group II 	CHFC-I (HCFC-21) 
CHF2CI(IICFC-22) 
CH2FCI (HCFC-31) 
C2HF3CL2 (HCFC-123) 
C4HF4C1(HCFC-124) 
C2H2F3CI (HCFC-133) 
CH3CFI2 (HCFC-141 b) 
CH3CF2CI (HCFC - 142b) 
C3I1F5C2 - (HCFC-225) 
CF3CF-2CHC12(IICFC-225ca) 
CF2CICF2IICIF(HCFC-225cb) 

TOTAL 

Form i - Page 4 

Name of 	• Name 	of • Ozone Total Quantity Quantities produced for exemped Quantity produced 
Group of 	Depleting.Substances 	produced for uses within India '3 	 for 	supply 	to 
Ozone 	• I  

All uses '2 	 countries listed in 

Substances 
pleting parts 	and 11 of 

Su  
Schede1::-v1 

Qt1:uitilv pro- 	Quantity pro- 
duc-cd for fc,:d 	d:Iccd for othc 

stork "1111,11 	cssciPPled use 
kki 	Inc ha 

	

1 	 2 	 4 	 5 

	

Group VII 	III3FCs 

	

Group V111 	(Methyl Bromide 	 •1o:.11quanut% 
(Cl I3Br) •-•:‘.2\.\ N',C:!1\ I- 

cl he-J..1:1)111cm 

dnd ta r  c\r,)=1.: 
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Form I page 5 

i re! il;Cat 

do hereby sclerniilv verify that to the best of my knowledge and belief the information 
ttivcn above and the annexure and statements any accompanying it are correct and 
cornpkite 

! further declare that i am submitting and verifying the information given above in 
my capacity as 	  and that I am competent to do so. 

p 	 Signature '4 

with seal 

lc I 	Please see Schedule ! for complete list of ozone depleting substances. • 

Total production should be given without any deductions. The Ministry of 
_ Environment & Forests would make the necessary deductions in accordance with 

the definition in rule 2 .  

*3 	Please see rule 2(k) and give the total quantity used within India as feedstock and 
quantity exempted under rule 16 from local production. 

The above Form including the verification portion must be signed in case of an 
individual by the individual himself or a person duly authorized by him-in case of 
Hindu undivided family by the Karta: in case of a partnership firm. by the 
managing partner_ in case of a company. by a person duly authorized in that 
behalf by the Board of Directors. and in any other case by a person incharge of or 

responsible for the conduct of the business. 

Form 2 page. I 

Data on imports of ozone depleting substances 

Frequency of report Quarterly 

Last date for submission of report : Within 30 days of end of the quarter. 

Name of Company:  	 Period of repori. 

Name of ozone depleting subStances *1: 	  
Kin metric tonnes) 
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Tsr. 

	

No 	I I 	- 
! 

i Purchase order 	! Bill 
No. & date 	1 1.ading 

i & date 
1 

of 
no. 

Total Quantity imported all usesQuantity of . new wane depleting 
substance imported to use as • 

'2 	 • 3 
New 	 Recovered 	Iteciaim:xl 	Feedstock- 	Exempted 

Uses 
Li— 	3 

 

4 	5 	16 I7 	18 

  

r 

    

    

Free 	on Free on Board Import licence Counter from Name 	& Port 	of Port 	of 

Board (FOB) Value (FOB) 	No. & date 	 address 	of shipment 	delivery 

itItte 	Rs.. 	 imported 	seller 

9 
	

10 	 11 	 12 	 13 	 14 	 15. 

Signature *4 
with. seal 

Form 2 page 2 

Verification 

	  Sio 	 
do hereby solemnly verify that to the best of my knowledge and belief the information 
given above and the . annex-ure and statements any accompanying it are correct and 

fu Cher declare that I am making this application in my capacity as 	 
and that i, am competent to make this application and- verify it by virture of 
	 A photo/ attested copy of which is enclosed herewith. 

Signature *4 	 
with seal 

One form should be used for only one ozone depleting substance. 
Use separate form fbr each ozone depleting substance. Please see 
Schedule i for complete list of all ozone depleting substance. 



1 Sr. Invoice No i Bill of Quantity exported for Quantity 	of new ozone depleting 

I No. 
i 

&. date I Lading 
! & date 

no. all ups substance imported to use as 

I._ . _ 	— 	. 	. 	. 
Quarantine 
Pre:shipment 
application *3 

New 
	

*2 Recovered  
& Reclaimed 

Exempted us=. 

(NT1111-1313:5 3(ii)) 	 'zraria anzweinur 

'2 'Recovery' 

- *3 'Reclamation' 

The collection and storage of.-ovane depleting substance from 
machinery, equipment vessels etc. during servicing or prior to 
disposal. 

:The reprocessing and upgrading of a recovered ozone depleting 
substance through such mechanism as filtering, during, distillation 
and chemical treatment in order to restore the substance to 
specified standard of performance. if often involves processing 
`off side' at a central facility. 

*4 	The above Form including the verification portion must be signed incase of an 
individual by the individual himself or a person duly authorized by him, in case of 
Hindu undivided family, by the Karta: in case of the partnership firm, by the 
managine partner., in case of a company, by a person duly authorized in that 
behalf by the Board of Directors and in any case, by a person incharge of or 
responsible for the conduct of the business. . 

Form 3 - page 1 

Report on exports of ozone depleting substances 

Frequency of report : Quarterly 

Last-dare for submission Of report : Within 30 days of end of the quarter 

Name of Company: 	  

 

Period of report 

Name of ozone depleting substances *I : 

   

   

 

(in metric tonnes) 

 

I 7 	 lS  

TYYT A I 
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Free 	on Free 	an Export licence Country to 	Name 	& Port 	of Port 	of 
Board 	Board' - 	. No. & date. 	which 	address 	of shipment 	delivery 
(FOB) 	(FOB)Value 	 c:xported 	buyer 
vaiu.. S 

Rs. 
 

9 
	 10 . 	11 	12 	13 	 14 	 15 

TOTAL 

Signatuie '4 

with seal 

Form 3 page 2 

Verification 

	 S/o 	  
do hereby solemnly verify that to the best of my knowledge and. belief the information 
given above and the annexure and statements any accompanying it are correct and 
complete. 

I further declare that I am submitting and verifying the information given above in 
my capacity as 	 and that I am competent to do so. 

Place  
	

Si(mature *4 	  

, 	 with seat 

One form should be used for only one ozone depleting substances. 
Use separate form for each ozone depleting substances. Please see 
Schedule 1 for complete list of ail ozone depleting substances 

kecoveiy' The collection and storage of ozone depleting_ substances from 
machinery, equipment vessels etc. during servicing, or prior to 
disposal. 
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`Reclamation' The reprocessing and upgrading of a recovered ozone depleting 
substances through such mechanism as filtering, during, distillation 
and chemical treatment in order to restore the substance to 
specified standard of performance. If often involves processing 
`offside' at a central facility.  

*3 	 For Methyl Bromide only. 

*4 	The above Form including the verification portion must be signed incase of an 
individual, by the individual himself or a person duly authorized by him, in case 
of Hindu undivided family, by the Karta. in case of the partnership firm, by the 
managing partner., in case of a company, by a person duly authorized in that 
behalf by the Board of Directors and in any case, by a-person incharge of or 
responsible for the conduct of the business. 

Form 4- page 

Report on sale of ozone depleting substances 

Frequency of report Quarterly 
Last date for submission of report : Within 30 days of end of the Quarter 

Name of Company: 

 

Period of reprot: 

 

  

   

Part A 
(in metric tonnes) 

Sr. Name of Quantity of ozone depleting substance 
No. Ozone 

Depleting 
Substance 

Quantity . of 
Ozone DepletMg 
Substances 
purchased 
locally 

Name and address of 
Indian supplier from 
whom Ozone Depleting 
Substances 	was 
purchased locally 

•2 	•i 
Produced imported Reclaimed Exported 

Total for each 
Ozone'Deplet ing 
Substance 
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Form 4 — page 2 

P2. rt B 
(in metric tonnes) 

Sr. t4anic of Ozone Purpose for tktich •4 Quantity of ()zone Name & address of buyer 
No. Dc.pleting Stilysuinces ()zone 	IN:pitting Depleting Subs'aince sold 

Substance wa:: sold to the buyer 
io tbe buyei  

TOTAL 

Signature *5 
with seal 

Form 4 — page 3 

Ver!ficat ion 

Sio 	  

do hereby solemnly verify that to the best of my knowledge and belief the information 

given above and the annexure and statements any accompanying it are correct and 

compkte 

i further declare that I am submitting and verifying the information given above in 
my capacity as 	  arid that 1 am competent to do so. 

Place.. 	 5 	 

Fuil report to be submitted as per Form 2 
do- Form 7 - 

-do- 
Purpose are: (i) 	Manufacture of aerosols (excluding metered dose inhalers 

for medieril purposes). 
(ii) Manufacture of Foam products 

(iii) Manufacture of Fire extingushers & tire extinguishing. 
systems 

(iv) Manufacture of Mobile Air conditioners 
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(v) Manufacture of other. Refrigerations & Air conditioning. 
products (excluding compressors). 

(vi) Solvent use. 
(vii) Exempted use. 
(viii) Se;lino. 
(ix) Servicing of fire extinguishers or fire extinguishing system. 
(x) Metered dose inhalers for medicinal purpose. 
(xi) Manufacture of Compressors. 
(xii) Others — specify. 

Form 4 — pacie 4 

The above Form including the verification portion must be signed incase of an 
individual, by the individual himself or a person duly auti-orized by him, in case 
of Hindu undivided family, by the Karta: in case of the partnership firm, by the 
managing partner., in case of a company, by a person duly authorized in that 
behalf by the Board of Directors and in any case, by a person incharge of or 
responsible for the conduct of the business. 

46 	Use separate form for separate ozone depleting substances. 

Form — 5 — page 1 

Report on purchase of ozone depleting substances on end use bases 

Frequency of report : annually 

Last date for submission : Within 30 days of end of calender year. 
Name of Company: 	Period of report : January — December 

Part A 
(in metric tonnes) 

Sr. Name of Quantity of Ozone Depleting Substance 	Quantity of Ozone Name - and address of 

No. Ozone 	 Depleting Subsances Indian supplier from 

Depleting 	 purchased locally 	whom Ozone Depleting.  

Substance 	 Sut=sEances 	was 
• 1 	'2 	 porrhased local:y 

imported Reclaimed 

*5 

1582 E&F/09-12 
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Fcrin 5 — page 2 

Part B 
(in metric tonnes) 

Sr. 
No. 

Name 	of 	Ozone 
Depleting Substances 

Name & address of 
entexprisellirm 
Ozone 	Depleting 
Substances was used 

*3* Purpose3 for %Arid,. 
Ozone 	Depleting 
Substance was used 

Quantity of Ozone 	Dcoleting 
Substance used 

1 

, 

TOTAL 

Signature *4 
with seal 

Verification, 

I  	 S/o 	  
do hereby solemnly verify that to the best of my knowledge and belief the information 
given above and the annexure and statements any accompanying it are correct and 
complete. 

I further declare that I am submitting and verifying the information given above in 
my capacity as 	  and that I am competent to do so. 

Place 	 Signature 	 
Date 	 with seal 

Notes: 

Full report to be submitted as per Form 2. 

*2 	Full report to be submitted as per Form 7. 

ti 
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*3 . 	Purpose are: (i) . Manufacture of aerosols (excluding metered dose inhalers 
for medical purposes). 

(xiii) Manufacture of Foam products_ 
(xiv) Manufacture of Fire extingushers & fire extinguishing 

systenIS 

(xv) Manufacture of Mobile Air conditioners 
(xvi) Manufacture of other RefrigeratiOns & Air conditioning 

products (excluding compressors). 

(xvii) Solvent use.  
(xviii) Exempted use. 
(xix) Selling. 
(xx) Servicing of fire extinguishers or fire extinguishing system. 

(xxi) Metered dose inhalers for medicinal purpose. 
(xxii) Manufacture of Compressors. 
(xxiii) Others — specify. 

The above Form including the verification portion must be signed incase of an 
individual, by the individual himself or a person duly authorized by him, in case 
of Hindu undivided family, by the Karta: in case of the partnership firm, by the 
managing partner., in case of a company, by a person duly authorized in that 
behalf by the Board of Directors and in any case, by a person incharge of or 
responsible for the conduct of the business_ 

Form 6 - page 1 

Report on use of non ozone depleting substances by beneficiary companies z1 

Frequency of report -. Annually 

Last date for submission - Within 60 days of end of calendar year 

Name of Company: 

 

Period of report: Jan—Dec. 	 

  

Name 	of 
Depleting 
substances 
used prior to 
conversion (if 
applicable) 

Sr. Address of 	Date 	of 
No. Factories 	Commencement 

of manufacturing 
operations with 
non-0-zone 
Depleting 
Substances 

Quantity of 
Ozone 
Depleting 
Substance 
used in a 
period of 12 
month prior 
to 
convcfsio:1 

Purpose for Name of Quantity of 
which non- non-Ozone non-Ozone 
Ozone Depicting Depleting 
Depleting Substance Substance 
Substance 	being used 	used during 
is being 	 the period 
used '2 	 of report 

(in metric tonnes) 
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Form 6 - page 2 

iie7-tion 

	 Sio 	  
do hereby solemnly verify that to the best of my knowledge and .belief the information 
given above and the annexure and statements any accompanying it are correct and 
complete. 

1 further declare that I am submitting and verifying the information given above in 

my capacity as 	 -  and that I am competent to do so. 

Place 	 Signature *3 

Date 	 with seal 

'1‹:otes. 

is 1 	This report is to be submitted by all companies :whose names have been'-notified 
under sub rule (2) of rule 6 .or sub-rule (3) of rule- 14 

Purpose are: (i) 	Manufacture of-aerosols (excluding-meered dose inhalers 
for medical purposes). 

(ii) : Manufacture of Foam products. 
(iii) Manufacture of Fire extinguishers & fire extinguishing 

systems. 
(iv) Manufacture of Mobile Air conditioners 
(v) Manufacture of other Refrigeration & Air conditioning 

products (excluding compressors). 
(vi) Solvent Use. 

(vii) Exempted use. 
(viii) Servicing of fire extinguishers or fire extinguishing system. 
(ix) Manufacture of Compressors. 
(x) Others - specify. 

7'5 	The above form including the verification portion must be signed in case of an 
individual, by the -individual himself or a person duly authorized by him: in case of Hindu 
undivided family, by the-Karta:, in case of a partnership firm, by the managing partner, in 
case of a company, by a person duly authorized in that behalf by the Board of Directors 
and in any other case, by a person incharge of or responsible for the conduct of the 
)1!siElcss 
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Form 7 — page 1 

Report on reclamation of ozone depleting substances 

Frequency of report : Annuaiiy 

Last date for submission Within 60 days of end of calendar year. 

Period of report January — December 

(in metric tonnes) 

      

Name & Address at 
site at which .Ozone 
Depleting Substances 
was nxlairae....-1 

 

Sr_ 
No. 

Name of Ozone 
Depleting 
Substances • I 

Quantity of '2 
Ozone Depleting 
Substances 
ro,:ovcred 

Name & Address 
of company/site 
from which Ozone 
l)- picting 
S ci)star.  ccs 	v. as 
tvco% 

Quantity of Ozone 
Depleting Substances 
was reclairned3 

       

6 

  

2 3 4 

   

TOTAL 

Signature '4 
with Seal 

Form 7 — pao_e 2 

Verification 

I    S/o 	  
do hereby solemnly verify that to the best of my knowledge and belief the information 
given above and the annexure and statements any accompanying it are correct and 

complete. 

I further declare that I am submitting and verifying the information given above in 

my capacity as 	  and that 1 am competent to do so. 

Place...  	
Signature 

Date 	
with seal 

Name of Company 	 
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Notes: 

4,3  

Please see Schedule 1 for list of all ozone depleting substances. 
`Recovery' The collection and storage of ozone depleting substances from 

machinery, equipment, containment vessels during servicing or prior to disposal. 
'Reclamation' The reprocessing and upgrading -or recovered ozone depleting 
substances through such mechanism as filtering drying, distillation and chemical 

treatment in order to restore the substance to a specified standard of performance. 

If often involves processing "of-side" at a central facility. 

The above form including the verification portion must be signed in case of an 
individual, by the individual hitnself or a person duly authorized by him: in case 
of Hindu undivided family, by the Karta: in case of a partnership firm, by the 

managing partner, in case of a company, by a person duly authorized in that 
behalf by the Board of Directors and in any other case, by a person incharge of or 

responsible for the conduct of the business. 

Form — 8 

Report on quantity of ozone depleting substances destroyed 

Frequency of report : Annually 

Last date for submission of report : Within 30 days of end of calendar year 

Period of report January — December .... 

Name of Company 	 

(in metric tonns) 

Name of Group of Ozone l)ep_ leting Name of Ozone Depleting Quantities Destroyed • 1 
Substancs 	 bciancks 

Signature 

with Seal 
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Verification 

	  clo 	  
do hereby solemnly verify that to the best of my knowledge and belief the information 
given above and the annexure and statements any accompanying it are correct and 
complete 

I further declare that I am submitting and verifying the information given above in 
my capacity as 	  and that 1 am competent to do so. 

Place 	 Signature '2 	  

Date 	 with sea 

Notes: 

*1 	Quantity destroyed should be calculated on the basis of destruction efficiency of 
the facility employed. 

*2 

	

	The above form including the verification portion must be signed in case of an 
individual, by the individual himself or a person duly authorized by him: in case 
of Hindu undivided family, by the Karta: in case of a partnership firm, by the 
managing partner, in case of a company, by a person duly authorized in that 
behalf by the Board of Directors and in any other case, by a person incharge of or 
responsible for the conduct of the business. 

Form 9 page I 

Form for refrigeration of enterprises producing ozone depleting 
substances [sub-rule (1) of rule 3J 

1. Name of enterprises 
2. Address of Registered office (including Tehsil, District, State) 

3. Particulars of factories 

Sr. 	Name • I of Ozone Address of factory where Date of incorporation Date of 	. 
No. 	Depleting Substances 	Ozone Depleting Substances or registration 	commencement of 

is produced (iriculclin,g Tehsil, 	 commercial production 

District, State)  

2.  

4 
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4. 	Name of business house/group to which the enterprise belongs 
S. 	Please give name of Managing Director of Chief Fxecutive. 

Form 9 Page . 

6. 	Please enclose a copy each of the Annual Report, Audited Balance Sheet and 
Profit and-Loss Account of the enterprise for the last three years. 

SiPmature 	the T.Th:1 ;nr, 

	  Sh  • 
do hereby solemnly verify that to the best of my knowledge and belief the information 
i_?,iven above and. the annexure and statements any .accompanying it are correct and 

I tUtther declare chat I am submitting and verifying the information given above in 
my capacity as 	  and that I am competent to do so. 

Signature 

I >zc 	 v. ;ill seal 

Please see Schedule I for list of all ozone depleting substances. 
The above form including-the verification portion must be signed in case of an 
individual, by the individual himself or a person duly authorized by him: in case 
of Hindu undivided family, by the Karta: in case of a partnership firm, by the 
managing partner, in case of a company, by a person duly authorized in that 

f by the Board of Directors and in any other case, by a person incharge of or 
lesnonsible for the conduct of the business 

, 	, 
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Form 10 - page 1 

Form for registration of enterpriese selling ozone depleting substances (sub-rule (11 
of rule 61 

Name of firm 
2. Address of Registered office (including Tehsil: 

District, State) 
3. Date of Registration and the name-of Act under. 

which registered ( A copy of such registration to. 
to be attached): 

4. Particulars of sales outlet 
Sr. 	Name of Ozone Address of sale outlets 
No. Depleting 

Substance 

Date of start of sale of 
Ozone 	Depleting 
Substance 

Name - & 	address 	of 
producerfunporter - of 	Ozone 
Depleting Substance from who:n 
Ozone Depleting Substance was 
purchased during the past twelve 
months 

Form 10 Page 2 

5. Name of Proprietor or Chief Executive.: 
6. Please attach a copy of latest Income Tax 

Assesment Order: 
Signature of the applicant *2 
with seal 

Verification 

I declare that the enterprise/ firm mentioned in. Sr. 1 above has not applied for 
registration under sub-rule (1) of rule 6 of:the Ozone Depleting Substances.  (Regulation 
and Control ) Rules, 2000 with any other registering authority. 

1 	  S/o 	  
do hereby solemnly verify that to the best of my knowledge and belief the information 
given above and the annexure and statements any accompanying it are correct and 
complete. 

1582 E&F/09-13 
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I further declare that I am submitting imdrverifying the information given above in 
my capacity as 	  and that I 'am competent to do so 

Place 	 Signature *2 

Date 	 with seal 

Notes: 

Please see Schedule 1 for list of all ozone depleting substances. 

*2 	The above form including the verification portion must be -signed in case of an 
individual, by the individual himself or a person duly authorized by him: in case 
of Hindu undivided family, by the Karta: in case of a partnership firm, by the 
managing partner, in case of a company, by a person duly authorized in that 
behalf by the Board of Directors and in any other case, by a person incharge of or 
responsible for the conduct of the business.  

. • 

 

• 
Form I I- page I 

Form for registration of-enterprises nsinvizone depleting substances in•activities 
specified in column 2of Schedule IV 

'(stab-rule (1) of rule 81 

Part A 

Activities relating to manufacture of products using ozone depleting substances 

Name of the enterpnse 

2. Address of Registered office (including Tehsil: 
District, State) 

3. Particulars of factories 

Sr. 	Address of factory where .producis Name of products being Date of 	Date of 
No. 	using Ozone 1>cpleting Subanccs manufactured • 1 	 incorporation 	commencement 

are 1-iroduced (including Tchsil, 	 registration 	of commercial 
production 

3 
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4. Name of business house/group to which 	Schedule 	 XI 

the enterprise belongs: 	 Form 	,    l I 

5. Please give name of Managing or chief 	 Page 	• 	2 

Executive. 

6. Please enclose a copy of the latest Annual : 
Report, Audited Balance Sheet and Profit & 
Loss Account of the enterprise. 

Signature of the applicant *2 
with seal 

Verification 

I declare that the enterprise/ firm mentioned in Sr. 1 above has not applied for 
registration under sub-rule (1) of rule 6 of the Ozone Depleting Substances (Regulation 
and Control) Rules, 2000 with any other registering authority. 

I   S/o 	  
do hereby solemnly verify that to the best of my knowledge and belief the information 
given above and the annexure and statements any accompanying it are correct and 

complete. 

I further declare that I am submitting and verifying the information given above in 

my capacity as 	  and that I am competent to do so. 

Place 	 Signature *2 	  

Date 	 with seal 

Notes: 

«1 	Products to include one of the following: 
(i) Aerosols (excluding metered dose inhalers for medicinal purposes); (ii) Foam 
Products; (iii) Fire Extinguishers or fire extinguishing systems; (iv) Mobile Air 
Conditioners; (v) Other Regrigeration & Air conditioning products (excluding 
compressors); (vi) Products where ozone depleting substances are used as 
solvents; (vii) Metered Dose Inhalers for medicinal 1purpose. 

*2 	The above form including the verification portion must be signed in case of an 
individual, by the individual himself or a person duly authorized by him: in case 
of Hindu undivided family, by the 1Carta: in case of a partnership firm, by the 
managing partner, in case of a company, by a person duly authorized in that 
behalf by the Board of Directors and in any other 9§,e,;by a person incharge of or 

responsible for the conduct of the business. 
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Form 1 1 page 2 

Part P. 

Activities rekating to servicing of fire extinguishers .Jr fire extinguishing systems 

1. Name of the enterprise/firm 
2. Address of Registered office (including 

Tehsil, District, State) 
3. Date of Registration and the name of Act under 

which.  registered. (A copy of registration to be 
attached) 

4. • 	Servicing fire extinguishers 	 Yes/No 
5. Servicing fire extinguishing systems 	 Yes/No 
6. Address of servicing outlet 
7. Dare of commencement of servicing activities 
8. Name of Proprietor/ Chief Executive Committee 
9_ 	Please enclose a copy of the latest Annual Report, Audited Balance Sheet and 

Profit & Loss Account of the enterprise or Income Tax Assessment Order. 

Signature of the applicant 1 
with seal 

Vcr ification 

I declare that the enterprise./ firm mentioned in Sr. 1 above has not applied for 
registration under sub-rile (1) of. rule 6 of the Ozone Depleting Substances (Regulation 
and Control) Rules, 2000 with any other registering authority. 

ii 	  S/a 	  
do hereby solemnly verify that to the best of my knowledge and belief the information 
given above and the annexure and statements any accompanying it are correct and 
complete. 

I further declare that i am submitting and verifying the information given above in 
my capacity as 	  and that I am competent to do so. 

Place 	 Signature *--) 	 
Date  	 with scal 
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Notes: 

*1 
	

The above form including the verification portion must be signed in case of an 
individual, by the individual himself or a person duly authorized by him: in case 
of Hindu undivided family, by the K.arta: in case of a partnership firm, by the 
managing partner, in case of a company, by a person duly authorized in that 
behalf by the Board of Directors and in any other case, by a person incharge of or 
responsible for the conduct of the business. 

* 

Form 12 - page 1 

Report on manufacture., import, export and sale of compressors 

Frequency of report Quarterly 

Last date fr,r submission of report : Within 30 days of end of the quarter 

Name of Company 	 Period of report 	 
Sr. No. Size of Compressor 	 No. of compressors 

Produced 	 Imported 	 Exported 
2 	 3 	 5 

TOTAL 

No. of compressor sold in Name and address of Name of refrigerant if Quantity of refrigerant 
India 	 Indian buyer 	 compressor was chareed at used 

the prern;ses of the 
company 

6 	 9 

TOTAL 

Signature 
wi t h Seal 
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m 12 l'ao,c 2 

ci,) hereby solemnly verity Ilia., tn 1110 i:).st of my knowledge and .  belief the information 

suven above and the annexure arid statements ally accompanying it are correct and 

tin tiler declare that i 	suimptung and verifying the information given above in 

. . and that I am competent to do so. 

Signature 
with seal 

The above form including the verification portion ,must be signed in case of an 

individual, by the individual himself or a person duly authorized by him: in case 
of Hindu • und ivided family; by- the -Karta: 	caSe 'of partnership firm; by the 
managing partner, in c:ase of a company, by •a person duly authorized in that 
behalf by .the Board of Directors .and -in any. other.case, • by -a person incharge -of or- 

responsible fOr the conduct of the business. 

l'or-rn 13 - pac!..e 

Form for registration of entertirises manufacturing, importing or export:ng 
compressors 

(rule 12) 

Name of the eneterpriseifirm 
Address of Registered office (including 
Tehsil. District, State) 

Particulars of factories manufaCturing 
Compressors (for manufacture( s) 

Adw,..n...s 01 factory 	comprcssols are Date .01 incorpora;ion or Date oi commencernen-1  C;C- 
k,,. 	produced (iitcluchn22. Teitsil.1)Isttict. Statel_ 	. 	registattion 	 commercia 

-; 	• 

olc 

.;'• I 
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4. 	Particular rei_larding imports: 
(fo: 

Sr. 	Address of companies from whom importing 	 Date of start of imports 
No 

Form 17,  - Pa,:c 2 
Particular of sales outlet 
(for exporters and/or handers) 

Sr. 	Address of sales outlets 
	 Date of start of sales 	Date of start of e Krxwts 

No 
4 

6. Name of business house/group to which the enterprises belongs: 
7. Please give name of Managing Director or Chief Executive: 
8. Please enclose a copy each of the latest Annual Report, Audited Balance Sheet 

and Profit & Loss Account or income Tax Assessment Order of the 

enterprises/firm. 

Signature of the applicant *I 
with Seal 

Verification 

1. declare that the enterprise/ firm mentioned in Sr. I above has not applied for 
registration under sub-rule (1) of rule 6 of the Ozone Depleting Substances (Regulation 
and Control ) Rules. 2000 with anv other registering authority. 
	  S/o 	 

do hereby solemnly verify that to the best of my knowledge and belief the information 
given above and the annexure and statements any accompanying it are correct and 

complete.  

I further declare that I am submitting and verifying the information given above in 
my capacity as 	  and that I am competent to do so. 

Place 	 Signature * 	  

Date 	 with seal 
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Form 13 Page 3 

Note:.;. 

"The above form including the verification portion must be signed in case of an 
individual, by the individual himself or a person duly authorized by him: in case 
of Hindu undivided family, by the Karta: in case of a partnership firm, by the 
managing partner, in case of a company, by a person duly authorized in that 
behalf by the Board of Directors and in any other case, by a person incharge of or 

responsible for the conduct of the business. 

Form 14 

Form for registration "2 of enterprises reclaiming/ destroying ozone depleting- 
substances 
(rule 11)' 

Name of the enterprise:  

2. Address of Registered office (including : 
Tehsil, District, State) 

3. Particulars of factories:  
Sr. 	Name- of Ozone Depleting Address of facto' y Date of incorporation 
No. 	Substance '3 	 where Ozone.  Depleting or registration 

Substances is being 
reclaimedAlcstroyeA 
(including 
1)Istrict, St:ite.) 

 

Date of 
COMIIICTIOCMCnt 

of commercial 
reclamation 
cie.5ruction 

Name of business house/group which 
The enterprise belongs: 
Please give name of Managing Director or 
Chief Executive 

Schedule  
	

X 

6. 	Please enclose a copy each of the latest Annual Report, Audited Balalnce Sheet 
and Profit & Loss Account of the enterprise. 

. enaline .d hi'. :!p1)11C:1111 
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Verification 

declare that the enterprise/ firm mentioned in Sr. 1 above has not applied for 
registration under sub-rule ( 1) of rule 6 of the Ozone Depleting Substances (Regulation 
and Control) Rules, 2000 with any other registering authority. 

1    S/o 	 
do hereby solemnly verify that to the best of lily knowledge and belief the information 
given above and the annexure and statements any accompanying it are correct and 

complete. 

I further declare that I am submitting and verifying the information given above in 

my capacity as 	  and that I am competent to do so. 

Place 	 . Signature *1 	  

Date 	 with seal 

Notes: 

*1 	The above form including the verification portion must be signed in case of an 
individual, by the individual himself or a person duly authorized by him: in case 
of Hindu undivided family, by the Karta: in case of a partnership firm, by the 
managing partner, in case of a company, by a person duly authorized in that 
behalf by the Board of Directors and in any other case, by a person incharge of or 
responsible for the conduct of the business. 

*2 	Please use separate form for reclamation and destruction. 

*3 	Please see Schedule I for. list of all ozone depleting substances. 

1582 E&F/09-14 



106 

   

THE GAZETTE OF INDIA : EXTRAORDINARY 	[PART -SE:c. 

        

        

        

        

SCHEDULE — 
[Sec rule 6(1), 71 

Y~rt — 

End-use declaration 

Information regarding seller of ozone depleting substances: 
Name of supplier 

Information regarding purchaser of ozone depleting substances 

N a MC of recipient: 

.Address: 

Fax: 

.clephone No. 

Reuistration No. 

Name and address of Registering Authority: 

Name of Ozone Depleting Substance Purpose* I for which 	Quantity of Ozone 
Ozone Depleting 	Depleting Substance 
Substance is purchased 	purchased 
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6. 	Has the purchaser ever been convicted of an offence under Indian law applicable 
in respect of ozone depleting substances? 

Ves 	 No 

Signature of the Purchaser of the 
Ozone Depleting Substances 
With seal `2 .  

0 r: 

	  SI°. 
......................................... do hereby solemnly verify that to the best of my 

knowledge and belief the information given above and the annexure and statements 
• accompanying it are correct and complete. 

further declare that I am making and verifying this declaration in my capacity as 
	and that i am competent to do so.  

Place  	 Signature*3 

Da,.e 	 with Seal 

Purposes are: 

(i) Manufacture of aerosols (excluding metered dose inhalers for medicinal 
purposes) 

(ii) Manufacture of Foam products. 
(iii) Manufacture of Fire extinguishers & Fire extinguishing systems. 
(iv) Manufacture of Mobile Air Conditioners. 
(v) Manufacture of other Refrigerations & Air Conditioning products 

(excluding compressors). 
(vi) Solvents use. • • 
(vii) Exempted  use. 
(viii) Selling 
(ix) Servicing of fire extinguishers of fire extinguishing systems (applicable 

for Group II 01)5) 
(x) Manufacture of metered dose inhalers for medicinal purposes. 

• 	(xi) 	Manufacture of compressors. 
(xi]) 	Others - specify (excluding servicins.1). 
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Use a separate fOrm for quantities of ozone depleting suustances for which the 

Central Government has granted exemption from these rules. 

•"3 • 	The above Form includinp, the verification portion must be signed in case of an 
individual, by himself or a person duly zuthorised by Min, in case of Hindu 
undivided family, by the Karta, in case of a part.:::rslup firm, by me managing 
partner, in case of a company, 14 a person duly authorised in that behalf by the 
Board of Directors, and in any other case, by a person incharge of or responsible 

for the conduct of the business. 

A person purchasing ozone depleting substances will produce a copy of certificate 
of registration issued under sub-rule (1) of rule 8 before the person selling such ozone 
depleting substances along with the declaration specified in pan I above. The copy of 
such certificate of regisfration should have been duly attested in case of a company by the 

Company Secretary or a full time Director of the company, in case of a partnership firm 

by the Managing partner and in any other case by Public Notary or a Gazetted 
Government Officer. The person selling ozone depleting substances shall verify 
particulars given in serial numbers 2, 3 and 4 of declaration specified in part I above with 

the corresponding particulars mentioned in the certificate of registration. 

IF. No. 1611/96-0C1 

A K KUNDRA S So.:. 

1 . 1 	).•;!1.•,• 	 r 
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